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66. Surt NAWAB SINGH CHAO-
HAN: Will the Minister of Ebpuca-

TION AND SCIENTIFIC RESEARCH be
pleased to state:
(a) what 1information has been

collected by the National Physical
Laboratory about the rocket satellite
launched by Russia in October last
and for how long they were able to
record its signals; and

(b) what is the
Laboratory about 1t?]}
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+[THe MINISTER or EDUCATICN
AND SCIENTIFIC RESEARCH (Mavu-
LANA ABUL KArAM Azap): (a) and
{(b). Some records of the ‘beep’ sig-
nals were made but as the code was
not known, the observations were
discontinued and no report could be
compiled.]
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FIKERALA DEPUTATION ON PROTWET
AGAINST EpucaTiON BILL oF KHBALA

67 SHrr NAWAB SINGH CHAU-
HAN- Will the Minister of Epucarron
AND SCIENTIFIC RESEARCH be pleased 10
state:

(a) whether it is a fact that a
deputation from the Kerala Stale
wailted on the Education Minister in
the 1st week of October 1957 to pro-
test agamnst the Education Bill of the
Kerala Government; and

(b) 1if so, what views were express-
ed by them and what action Govern-
ment have taken in the matter?)
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+[THE MINISTER oF STATE IN THE
MINISTRY or EDUCATION Anwp
SCIENTIFIC RESEARCH (Dw. K. L.
SHRiMALI): (a) and (b). Yes, a depu-
tation from the Kerala State met the
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Education Minister in the first week
of October and submitted a memoriul
in protest against the Education Bill
of the Kerala Government. The memo-
rial is under consideration of Govern-

ment.)
— {
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PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN BY
THE GOVERNMENT ON VARIOUS ASSUR-
ANCES, PROMISES AND UNDERTAKINGS

Tue DEPUTY MINISTER or HOME
AFFAIRS (SHRIMATI VIOLET ALVA):
Sir, on behalf of Mr. A. K. Sen, I beg
10 lay on the Table the following
statements showing the action taken by
the Government on the various assur-
ances, promises and undertakings
given during sessions shown
against each:—

(i) Statement No. I[—Eighteenth
Session, 1937.

(ii) Statement No. IV—Seven-
teenth Session, 1857,

(iii) Statement No. XIV-—Thir-
teenth Session, 1956.

the

[See Appendix XIX, Annexure Nos.
33 to 35 for (i) to (iii).] [

REPORT OF THE REHABILITATION Frmaxce

ADMINISTRATION |
Tur DEPUTY MINISTER or FIN-
ANCE (Serr B. R. Buacar): Sir, I

beg to lay on the Table, under sub-
section (2) of section 18 of the Reha-
bilitation Finance Administration Act,
1948, a copy of the Report of the
Rehabilitation Finance Administration
for the half year ended the 30th June,
1957. [Placed in Library. See No. LT-
404/57.1

NOTIFICATION PUBLISHING AMENDMENTS
IN THE ALL INDIA Services (PROVIDENT
Funp) RuLgs, 1955

TeE MINISTER 9r STATE N THE
MINISTRY oF HOME AFFAIRS (SHrI
B. N. Datar): Sir, I beg tn lay on the
Table, under sub-section (2) of sec-

;
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tion 3 of the All India Services Act,
1951, a copy of the Ministry of Home
Affairs Notification S.R.0. No. 3701,
dated the 14th November, 1957, pub-
lishing certain amendments in the All
India Services (Provident Fund)
Rules, 1955. [Placed in Library. See
No. LT-389/517.]

THE NAVY BILL, 1957—continued.

Surt MAHABIR PRASAD (Uttar
Pradesh): Mr. Chairman, yesterday I
was referring to the ‘petty officers’. It
has been suggested in one of ‘he
amendments that the words, ‘petty
officer’, and the ‘Chief petty officer’,
be substituted by the words, ‘junior
officer’ and ‘Chief junior officer’. In
the Navy, acting sub-lieutenants, suo-
lieutenants and lieutenants are regard-
ed as junior officers, and if the sug-
gested change is accepted, it will
create confusion, and therefore, 1
would request the House to keep these
words as they are,

Now, Sir, in one ot the speeches
objection has been taken about the
purchase of the aircraft carrier. Well,
if not for offence, for defence all kinds
of weapons are necessary, and aircraft
carrier is one of the necessary things.
Besides the aircraft carrier our Navy
is short of so many modern equip-
ments. For example, our coast is
4,000 miles long but we have very few
survey ships, and one survey ship
takes about a year to survey 20 to 25
miles of the coastline. Now, with the
present number of survey ships it will
take a long time to survey the entire
coast and it is very necessary to have
these surveys periodically to know
about the conditions of the coast.
Therefore, more survey ships are also
necessary for the Navy Similarly we
do not have modern destroyers. Those
are also a necessity, but that is the
subject-matter of a different debate.

Now it has been pleaded that the
ratio of promotion from ratings to
officers be fixed at 33 1/3 per cent.
The basic education of the ratings is



